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The present. R.A. 	is filed by the rCViO'i appIii.:arit 

seeking review of my or der dated 12.4.2004 passed in OA 

Nc:' 384/2003 	I have perused the or der dated .52 4 .2004 and 

do not find any err-or apparent on the face of the record 

c: r -  discovery of new material 'hich was not avail aL: I a wi th 

the applicant, despit:e due dii igerice at the ti [BC: of final 

i1 ear -  in cj 

2. 	Howevei , 	in the inter- es t of justice, I have 

also per- used the R.A. and found that: by way of this P 

the 	ravi ow app! .icari t seeks to r e-ar- çjue. the case • which is 

not per- rriissibio 	The present R.A. is not maintainable as 

per provi alone of Section 22 (.3) (f ) of the Admiri istr- at.ive 

iniburials Act. 1985 read with Order 47 • Ru ic: (1) of CRC 

and also in view of the ratio laid down by the Hon ble 

Ape:x: i::our•t in K. 	Ajit Babu & Other- s v. 	Union of India & 
4 

Others, JT 1997 (7) 3024 as well as Li11hornasvUain 

of Ind a, (2000) 6 SOC 224. if the review applicant is 

not 	satief led with the orders passed the remedy lies 

elsewhere. 	the R.A. 	is 	ac:col dincjly disirissed, 	in 

Ci r C: U I a i 0 ni 
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